
CENTRAL ALMIIUSTRATIVS TRIBUNIL 
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Date of Order: 12.02.96. 

Presents lion' ble Mr,J ustice A.K. Chatterj ee, Vi ce-hainan. 
lion' ble Mr. M.S.Mikherj ee,idrninistrative Member. 

SOMNAIH GNGOPAL'A-1YAY 

UNION OF INDIA & ORS. 

For the petitioner: Mr.S.K.Ghosh,counsel. 
For the respondents:.Mrs.K.Banerjee,counsel. 

ORD_ 

Ld,counsel for both the parties are present and we 
have heard them in full. 

This is a petition seeking a direction on the respon-
dents either to dispose of the disciplinary proceedings initiated 
against the petitioner through a Charge-$heet dt.24.5.94 or in 
alternative,accept the petitioner's resignation letter dt. 
2.11.95,whichever is earlier. 

11rs.Banerjee has not, however,, submitted any reply. 
Mr.Ghosh su)nits that enquiry report has been submitted 
and is only awaiting final decision of the DA authority. 

'Nrs.Banerjee,howeVer, submits that she has no instruction 
in the matter. 

Hoiip1er,hearing the ld.counel for both the parties, 
we direct the £isciplinarY Authorit' shall finally dispose 
of the disciplinary proceedings within a period of two months 
,from the date of ccrniunication of the order. It no final 
decision is taken by the WtRt uthorib4S within the 

..iAI 
stipulated tirne,€ /q be deemed to have been exonerated from 
the charge-sheet. 

•.. 

CM. S.Mukher)ee> 	 jccercatri eeE 
Member(A) 	 Vice-Chairman. 


